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W.EF.17-01-2025
O FICE OF TUE CHIEF JUDICIAL MAGISTRATE: WEST 53.5TAICT: TIS HAZARI COURTS,DELHI

LINK ROSTER _QF JUDICIAL ¥ AAGISTRATES FIRST CLASS
In ~upersessivn of this offize order No0.1684-1743/CIV(V us., LR, 2024 dated 08-11-202¢,
follow ng changes are made in the Link nusier of Ld. Judicia: Magistrates First Class, West District, Delhi,
with ir- mediate effect :-

link Rester of Judicial Magistrates First Class, West District, Delhi

st Name of the Judicial Room Link Name of the Judicial Room
No Magistrate First Class No. <=> Magistrate First Class No.
i \151&!1;&“ Singh, 268 <=>» Ms, Shraddha Srivastava, 02
"MEC-14 JMFC-09 (CBA-
D
2 $h, Sidhant Krishan Singh, 102 <=z iMs. Komal Garg, 292
¢ JMFC(N I Act)-04 C WsAdD | [JMFC03 7 R
's Sh. Rishabh Tanwar, 03 | <=> | Ms. Aakanksha, 3364
‘ IMFC (N TAct)-01 (CBA-D) (JMFC-05 .
4 ¢h, Bev Saroha, 341 <=> {Sh, Ankil Solank, 207
. JMFC.01 lJ\'Il‘C (NT Act) Digital Court-  (Extn.
10" "Block)
5 Ms. Helly Fur Kaur, 353 <=3 . Ms. Decpika Goyal Shokeen. 245
IM1'C{ Mahila Court)-05 JMFC (Mahila Courr)-03
6 vs. M nisha Bhauy, 109 <=3> Ms. Swail Thardwaj, 358
IMIC (NI Act) Digital Court-0  (Fuin JMFC-06
uloek)
i g 1 s s o ; -
"7 Ms. .. Akansha Gautam, 252 <=> Ms. Shruti Sharma-li, . 158
JMFC( Mahila Court)-04 e JMI-‘C( Mahila Court)}-02
&  sh. bhdslml‘lt Nandan Bhatt 356 <=> Sh Shubham Gupta, 04
JMEC-02 JMI'(" (N1 Act)-04 (CBA-
; D
@ Ms. Atisha Jaln, ]02(Extn <=> \'Is Surabhi Sethi, 102
" IWFC (Digital Traffic Court)  Block) | MFC (N 1 Act)-02 (CBA-
| : ' m)
j10 Ms Suknu Jha, ?OB(Eme; > Dr. Ancem Blshnm, 289
JMEC (NI Act) Digital Court-02 Biock) JMFC-O'?
.11 Ms. Shivli Talwar, 358 e=> | Ms. Anamika, 349
JMFC(Mahila Court)-01 ‘ JMFC(\'Iahxla Court] 06

Whernever any Judicial Magistrate First Class, is on icave or busy in remand proceedings in Hospitals cie.
oF 1~ not available duc 1o any reason, his/her work shalt be locked afier by the link Judicial Magistrate
jirsi lass, shown against his / her name in the opposite column. In case both the said Judicial
Mipis raes -irst Class are on cave or not available for any reason, ine Judicial Magistrate First Class,
whose name is mentioned immediately below the name of the Judicial Magistrates First Class, concerned
shal: work as next link Judicial Magistrate First Class and shall look afier the work of count of Judicial
Mag strate First Class whose name (inds mention above his/her name.

In case ever the next link Judicial Magistrate First Class mentioned immediately below the name of
concerned Judivial Magistrate First Class is on leave or not available, the Judicial Magismrarte First Class
whuwe name {inds mentioned immediately below ihereafter shall work as next link Judicial Magistrate
Wit tass for <uch duratior and sa on and so forth, The two Judicial Magistrate First Ciass mentioned in
ke 1 st hotizomal line shall be deemed 1o be Judicial Magistrate First Class placed immediately below
the +wo oudicial Magistrate first Class memuoned in the last horizonis, line in the Boster for the above

purpose.




2.
02(A) The Duty JMFC of the dav shall not ordinarily work as Link Magistratc en the day of ker lis dure - vr o
when assigned by the undersigned. If such work of an officer comes 1o hershim, it shar s put up heton-

the second Link Magisrare of such officer without any formal marking,

03 Ms, Anamika, JMFC {Mahila Court)-06 shall be first Link of Sh, Ankit Karan Singh, Ld. JMFC-08. In
her absence che same shall he ooked after by 1.d. Judicial Magistrate First Class whose name mentioned

immediately next below her name and so or and so forth.

LINK WORK OF CIM{WEST} COURT :-

04 Sh. Ankit Karan Singh 1.d. JMFC-08, shall dispose off all the ‘udicial work of th: cove vt
on al; days as and when undersigned is on leave or otherwise busy with the adminisira - » work ~r o
available. In the absence of Sh. Ankit Karan Singh, Ld. JMFC-08 same shali be looked a't = hy Ms. Helly
Fur Kaur, Ld. JMFC(Mahila Gourt)-05. In the absence of both JMFC(s), the se:d work s-ali he ouked
after by the concerned Duty Magistrate,

04(A) In case when undersigned is busy in administrative work or not available, 21l miscellanco - applivations
of the court of ur.dersngned shall be dealt wmh by the Iollowmg ld. Magisrates as follows

Sr. o, Days 6#‘ thc Wonr.h ] i d Jud{mal \fI.:g:srratc Flrst Class
OI 1710 15" iSh Ankn  Karan S:ngh L. JVIFC-0»
02 16 10 31" [Ms. X Komal Garg, 1d. JMFC-03

04(B} In the absence of Sh. Ankit Karan Singh, Ld, JMFC-08, the said work shall be ' tiked & ur ‘s
Ms. Helly Fur Kaur, Ld. JMFC (Mzhila Court)-05. In the absence of above said JMEC!: . the san wark
shall be looked after by the concerned Duty Magistrate.

04(C) In the absence of Ms. Komal Garg, Ld. JMFC-03, the said work shall be 'ouked after hy
Ms. Shivll Talwar, Ld. JMFC (Mahila Court)-01. I she absence of above said JMEC(s) the saic work
shall be looked after by “he Concerned Duty Magistrate.

04{D} In the absence or aon avaiiability of undersigned being on leave ur othenwvise, admivis.rative wi -
the office of undersigned, SARFAESI ACT-2002, & Transit Remand applications shal. 1 iooked atter
by Ld. Addl. Chief Judicial Magistrate, West District, Delhi. In the absence of und: ssgned » l¢
ACIM, West District, Delhi the said work shail be looked after by the senior most Judicia. Jemerne o
Class, West District, Delhi. (As per order bearing no. 38842-38881/P5/PR&SJ/West/Du . /2021 (daied
25-10-2023 issued by Ld. Pr. District and Sessions Judge, West District, Delhi.)

LINK WORK_OF ACJM(WEST) GOURT :-

05 :r the absence or non availability, or being on leave or atherwise husy with the adminisir: ©.ve wor - the

work of ld. Addl. Chie® udicial Magistrate, West District, Delhi shall be lovwd afic: )
Ms. Aakanksha, Ld JMFC-05. In the absc:ce of Ms. Aakanksha, Ld. JMFC-03, ¢ wai
iooked after by Ms, Akansha Gautam, Ld. JMFC (Mahila Cour2)-04. In the absence -+ above s

JMFC(s} the said *ork shall be looked after by the concerned Duty Magistrate.

T i

06 The lLirk Judicial Magi -rite First Class besides fixing dates wil' a’so de: oth r nic . ot .
recording of evidence of the court on lcave (except passing final judgemeni), deper. o purc 4 o

avaiiability of time and volume of work fixed in their own court. (
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The < judezial Magisteare First Class shall first come o the court of [ &. Judicial Magistrate First Class

adjourn the matter listed, dispose of musc. application and then siart the

on .

wurk - ae /b 0an couti,

I or cr to avoid delay in regulation of the court work, ld. Judicial Magistra.e First Class shall issue
instrr vions making it the responsibility of their respeciive Reader/ahlmads/Steno {in that order} o
whut .o writng to the office of the undersigocd hy 10-15 AM positively on the date when

presyoang officer happens to be on leave or not availabie for any ..uson.

noac e, e dine JMIEC Ghall commence work in the concerned cocrt when presiding officer s on
icave v 10:30 AM. In case where & ..cular officer is expected to work as Link JMEC, in more than
onc ¢ urt on a given day, he/she shall suitably instruct the Reader of such courr to inform the lidgants
and Har about the time when the Link JMFC would be coming to such other court. (refer circular No.

5958 »N40/CM M /Y9 dated 19-07-1999)

CLALSE FOR PLEA BARGANING COURTS:.

The i, plicatic 2 of plea bargaiaing shall be assigned by 1d. JMIC to her/hie Link JMFC as per link roster.
The case file shall be sent o the cour »f 1ink JMIFC for fixing of dawe of appearance before the Link
Cour: The assignee JMIC shall act as “Plea Bargalning Court” for such case ¢! disposal of che plea
barga. nng and after completion of plea bargaining proceedings, the case file shall be sent back 10 the
eoner - ed cowri ilrectlv, All summons/notice in respect of Plea Bargaining application shall be issued
by th« Ahimad of the Plea Bargaining Court.

In cz~: Plea Bargaining succeeds, the entire file shail be rewurned direedy by the Link JMUEC(assignee
cowst. o vhe concerncd court for further proceedings if required and i shall be consigned to Record
noe Ly 1ee L anverned Trial Coart

In case the Plea Bargaining fails, ouly 1w record of Trial Court shall be rcturned to the said court
(without Plea Bargaining proceedings) directly for further procecdings in the matter, The Plea Bargaining
proceedings shall not form part of judicial record and shall be consigned to record separately by the
Anlma.. of the Link JMEC (Plea Bargaining Court),

The Adlmads of all magisterial Gourts shall maintain proper record and data with respect 1o Plea
Barg. ung matters, for being used in future, as and when required.

Aiv Lo IMEC(s) chall uy 1o ensure that Plea Bargainiry applications are disposed of within three months

il ame b ing assigned ‘o rthem.

It 15 also clarified that in case of exigences, miscellancous work can be assigned 10 any of the Ld

JMFC Relieving JMI'C, West for smooth functioning of courts of West DRistrict, Delhi,

DUTY/LINK ROSTER QF_ RELIEVING JMFC, WEST THC DELI4I

As per the verbal directions of 1d, Principal District and Sessions Judge, West District, Delhi in
refere: s 1o the order no. 38/D1C/Gax-HB/G-7/V1.Y 2(a)/2024 datod 25-10-2024 of Hon'ble High
Couii o f Delhl, New Delhi for postings/wansfers in the Delhi Judicial Service, following arrangements
are heing made provisionally for distribution of work among Relieving JMI'C West Distrigt, Delhi,

Id. Relieving JMIC, West THC Delhi whose names are mentioned in Coly

- et A" are allored
the work penaining to  applications for recording of Statement under Sectldn 183; BNSS
(Ussied Cr. P.C), TIP of accused/case property and applications for sampling under th INDPSfACL of

cwirs whose names  are mentioned in Column "B” in the manner as mentioned below,

Contd........q

Do -
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04
s Ixome of the Ld. Relieving JMFC Work of the court to ~¢ “~aked after
No. fvest, THC, Delhi Celomn-B
_}_ Column-f
‘@3 |sh.Danveer, 1. Ms. Akriti Mahendru, 1d. ACIM
T {Relieving JMFC, West, 5. S§h. Dev Sarcha, 1d. IMFC-01

3. Sh. Shashank Nandan Bhatt, Ld. JMEC-02
4. Ms. Sukrid Singh, 1.d. JMFC-04
5. Sh. Ankit Karan Singh, Ld. JMFC-08
. &. Ms. Shivli Talwar, Ld. JMFC (Mahila Court}-01
' 7.3fs. Shruti Sharma-Il, Ld. JMFC (Mahila Court}-02
! 8. Sh. Rishabh Tanwar, 1d. JMFC (NI Act-01)
: 6. 3s. Surabhi Sethi, 1d. JMFC (NI Act-02)
10. Sh. Ankit Solankl, Ld. JMFC (NT Act) Digiral Court -0!
11. Ms. Manisha Bhau, 1.d. JMEC (NI Act) Digital Court-03
12. Ms. Shraddha Syivastava, Ld. JMFC-09
02 i 5h. Sanyam Jain, 01.Ms. Komal Garg, Ld. JMFC-03.
Relicving JMFC, West, THC 02 Ms. Aakanksha, Ld. JMFC-03,
03.Ms. Swati Bhardwaj, 14. JMBC-06
04, Dr. Aneez? Bishnoi, Ld. JMFC-07
05. Ms. Deepika Shokeen, Ld. JMFC {Mahila Court-03)
06. Ms. Akansha Gautam, 1d. JMFC (Mahila Court-04)
07. Ms. Helly Fur Kaur, Ld. JMFC (Mahila Court-05)
08. Ms. Anamika, 1.4, JMFC {Mahila Court-06}
09. sh. Sidhant Rishan Singh, Ld. JMFC (N1 Act-03)
10, Sh. Shubham Gupta, Ld, JMFC (NI Act)-04
11. Ms. Sulaiti Jha, Ld. JMFC (NT Act) Digital Court-07
12, Ms. Atisha Jain, 1.d. JMFCI (Digital Traffic Court)

ST S i S

Application_for recording_statement 1 N u/s r. B.C. ac 4 st
Property & sampling under the NDPS Act

Apnlication ‘or recording of statement Ws 183 BNSS (statement U/s 164 Cr. P.C.) of offences ounes by
under Sections 64 10 Seutiun 71, Seciion 74 10 Section 79 & Scetion 124 of Bharatiya Nvaya Sank 3
9023 & application for TIP of acuusc. wng €ese property moved before the Area JMEC, West shal. €
marked by her/him 10 the Link Relieving JMEC, West as per table mentioned above. If the concerned 1 K
Relieving JMFC, West is on leave or not available, then 1ink Roster of JMFC as mentioned in Para Ne 1

shall be followed-
Application for recording of statement /s 183 BNSS (starement U/s 164 Cr. P.C.) under Seeticas

G4 1o Scetion 71, Section 74 10 Seciion 79 & soetion 124 of Bharatiya MNyaya Saphita 2023 mo- vd

prfore 1ne Area JMEC West Bistrict, shall be marked by him/her t© the rext female Link I» .C

skipping male JMFC.
I the first 1ink JMEC is on leave of absent on account of having gone for some O
ink JMEC and so on a5 per table menticed

(ficial duty, >-€h
application shall be made over by the area JMIC o the next 1

“hee.
Al Ld. JMEC(s)/
recording of glatement W/s /8

14. Relieving JMEC(s) are direcied to make all endeavours 10 dispose of application® for
183BN53 (u/5164 Cr- P C) assigned 10 ithem, on the same date. 1 sheuid
~ol be préinarily rewurncd hack o Lic ndersigned for marking Lo someonc clse citing heavy cause - or
qudip.s s.atemers to bu recorded, except in compelling and cxtraordinary circumstances as (L C 308

undue nardship 10 the viciims.

td m‘[FC(s)/Relicving JMFC(s) are further directed that the statements of child pylmess U s183

(u/s 164 Cr.2.C) be mandatorily recorded in designated room No. 211, 2} Floor and all

Al
NS5 . ;
o ictly complied with. (reference No. 38198-276/(:1rcu1ar/2 1psGentp telhi

idelines be s
rocedural guidelines _ .
P 0209 5012 1ssued by the 1.d. District and Sessions Judge Delhi}

dared
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2 -05-
. .6 Appiication for statement Uss 183 BNSS (Uss 164 Cr. P.C) of any child: victim less ~han 18 vear
L ' aertaining to POCSO Act wili be marked by the undersigned. in the abserce of tne undersipmed. the same

will e marked by Ld, ACIM, West District, Delhi ard in the absence of botn, 1o same we.. 1@ maried by
the concerned Duty Magistrate. The concerned JMFC while recording staiements Urs 183 BNSS (L 5 164
Cr. P.C.) shall keep in mind the provisions of Section 25 & 26 of the Protection of Childrer from Sexua:
Offences Act, 2012 which broadly provide accompanying of Parents/represemtative. confidertiality.
RO ¥ zaking assistance of wranslater/interpreter if required & in case of mentlly or phisia.y cua. ..
persons, zudio-videa recording, subject ro availability of such means.
) 17 Where the existing Link Magistrate has fixed a particular date [or recording certain proceccings like 11
I T ' of case property etc., proceedings shall be conducted by her/him only on date so fixed, o as o avoid
' inconvenience to Jitigants.
18 Application for TIP of aceused and TIP of case property, where case pertains 1o Juvenile Justice
Board-III of West District, (Hon'ble High Court of Delhi order no, 43/DHC/Gar./G-7/VLI.2(a)2018
dated 23.05.2018) the same shali be placed before the court of Sh. Dev Saroba, 1d. JMFC.0T, Woe
B Bl ‘ District, Delki.  In the absence of Sh, Dev Sarcha, Ld. JMIC-07, this part of v.ork sl ai. he Jooke.
by her Birst Link JMFC. In the absence of first link JMI'C, this part of the work shijl} be loox after by the

second Link JMIC and se or and so forth as per tabiec mentioned above.
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irial Magistrate

a0 Weat District, De'h:.

\OL\—\{--—-IO/, ........ CIM(West)/I.R/2023 Dated OJhi g AL

Copy forwarded for information and necessary action to:-

3.. The Hon'ble Registrar Genera’, i ligh Court of Delhi, New Delhi
Through Ld. Principal District & Sessions Judge, (West),Dethi

02. The Ld.Principal Distnic: & Sessions Judge, (HQ), Delhi

03, The !.d. Principa; District & Sessions Ju dge, (West), Delhi

04. The 1d. Principa: District & Sessions Judge all district DelhisNew Deihi

05, The 1.6. officer Incharge, Pool Car, Tis Hazari Courts, Deihi

06. ‘the Ld. Chief Judicial Magistrate, all District, Deihy New Delhi,

07. The Addl. Chief Judisial Magistrate & all Judicial Magistrate First Class , West District, THC, Deihi.

08. The Rirecior of Prosecution, Tis I1azari Courts, Delhi.

09. The Commissioner of Police, Delhi

10. The 1 G (Prison), Tthar Jail, Delhi/New Delhi.

1i. The Secretary, Bar Associavion, Tis Hazari Courts, Delhi

12, The Supdt. Jail, New Delhi/Lock-Up Incharge, Tis Hazari Courts, Dethi

13. The Admn. Officer(Jud), Hindi Department, R, No. 237, Tis Ifazari Courts, Delhi

14. Law Officer, Tihar Jail, Delhi/New Delhi.

15. For Uploading on centralized web-sile through LAYERS

16. The Video Conferencing, R. No. 211, Tis Hazari Courts, Dethi. :

17. The Admn. Officer(Judl). Judicia) Branch, General Branch, Care Taking Branch (West}, THC, Deik-

18. "*he Reacer tu the court of undersigned.

19. The Cash Branci.. Wes. District, Tis Iazari Courrs. Delhi.

20, P.5. 1o 1.d. Principal District and Sessions , West Listrzt, Relh

21. Office file.

Chief Judicial Magistrite
west District, B£lhi




